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[Shri P. Venkatasubbaiah]

Not even drinking water is available in
some places and even a pot of water is sold
at Rs. 5. They have no food and they have
no water. The Central Government's assis-
tance is not adequate at all.

MR. SPEAKER: You may go through
the statement  laid on the Table of the
House. Part four relates to Andhra. Kind-
Iy rcad the statement and then you may
take it up on Monday, if there is anything.
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SHRI B. N. REDDY (Niryalguda):
Andhra Pradesh  Government has asked
certain help from the Central Government,
What amount has been sanctioned by the

Central Government? At least this much
should he answered by the hon. Minister.

MR. SPEAKER: 1T am not allowing ques-
tions on the statement.

1131 hos,

STATEMENT RE. ALLEGED HARASS-
MENT AND ILL-TREATMENT OF
MEMBER

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS (SHRI
K. C. PANT): 1 beg to lay a statment re-
garding  the alleged harassment and ill-
treatment . meted out o Shri Ajit Kumar
Saha, M.P. by the Railway Staff and Police

at Asamsol  Railway  Station on the 22th
June, 1972,

Statement

A copy of the letter dated 1-7-1972 from
Shri Ajit Kumar Saha, MP, addressed 1o
the Speaker was forwarded o us for ob-
raining a facinal report on the complaint
made therein regarding harassment and ill-
treatment meted out to him by the railway
staff and police at Asansol Railway Station
on the 209th June., 1972, The Ministry of
Railwavs and  the  Government of West
Bengal were requested 1o Turnish a factual
vepmrt on the subject. The Ministry of
Railwavs obrained a veport from the Gene-

val Manager, Fastern  Railwav, The Gov-
crument of - West Bengal  got an inguiry
made

©omde the matter by the Excculive
Magistrare T Class, Asansol. Copies of these
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reports were  furnished to the Lok Sabha
Scerctariat, who had made them available
also to Shri Saha.

2. According to information received
from the Government of West Bengal, one
Shri Krishna Kanta Dutta Sfo late Bijoy
Gopal Dutta is being  prosccuted under
section 182 1PC for allegedly giving [alse
information with the intent to cause a pub-
lic servant to use his lawful power to the
injury of another person and the criminal
case is sub-judice in a court of competent
jurisdiction.

3. Shri Ajit Kumar Saha has made some
further observations on the reports received
from the Government of West Bengal and
the Ministry of Railways. Since a criminal
case arising out of this matier is  sub-
judice, I would like to refrain from mak-
ing any further statement on the subject.

SHRI AJIT KUMAR SAHA (Vishnupur):
The Police has filed a case against Mr.
Krishna Kant Datta and the matler 1s
sub-judice and 1 do not want to say any.
thing about Mr. Datta’s action. But I
made certain serious  charges against  certain
vailway officials and police who had haras-

secdd me beyond limit, who prevented me
from making the journey and to fulfil
Parliamentary  assignments.  But  in  the

stateiment the hon. Minister has not said
anything about these police and railway
officers, what action has been taken against
them.

SHRI K. C. PANT: In the Statement 1
have explained the whole position.  The
letter has been written by Mr. Saha to you.
We have made enquires and the veport
came from the General Manager, Fasiern
Railway. There was the veport from the
West RBengal Government.

SHRI JYOTIRMOY  BOSU: (Dimond
Harhowr): Do you take it as gospel truth?

SHRI K. C. PANT: The First-class
Magistrate, Asansol has sent a report. All
the reports were sent to you and you were
gond enough to send all these reports to
the hon. Member. He has gone through
the report.  According to the information
sent 1o us from the Government of West
Bengal, one Shri Krishna  Kant Datta is
heing prosecuted under see, 182 LP.C. for
allegedlv  piving  false  information with
the intent to cause a public servant to use
his lawful powers to the injury of another
person and the criminal case is sub-judice
in a conrt of competent jurisdiction.

11 is for that veason thar [ have said ':""
at this stage T ocanld not give any furthe
s,
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SHRI JYOTIRMOY BOSU: I have writ-
ten to you carlier about this. “There are
two things involved here. Prima facie it
has Dbeen  established that a case lies in
favour of Shri Ajit Kumar Saha. Secondly,
are we to ask the railways to sit on judg-
ment on their own activitics? Are we to ask
the West Bengal Government to set in
judgment on their own activities? . . .

MR. SPEAKER: It has gone to a magis-
trate now.

SHRI JYOTIRMOY BOSU: So, let it be
referred o the Privileges Committee.

MR. SPEAKER: It has gonc for judicial
inquiry . . .

SHRI JYOTIRMOY BOSU: I have stu-
died the report very carefully and I find
that . . ..

MR. SPEAKER: When the report caume
from the railwavs and other oflicers, it was
sent to the Member.

SHRI JYOTIRMOY BOSU: We do not
agree with the report.

MR. SPEAKER: The Member may not
agree. But now this case has been referred
for judicial inquiry.

SHRI JYOTIRMOY BOSU: No.

_MR. SPEAKER: It is a regular prosceu-
tion against the man who gave wrong in-
formation.

SHRI DINEN BHATTACHARYYA
(Serampore): Nowhere do we find that in
the statement.

MR. SPEAKER: ‘The Member met me
and said- that he was not satishied.  Now.
there is a prosccution pending, a criminal
case pending  against the man who gave
about the Member. 1

wrong information
think the hon. Member  should be more
than satisfied.  If they want to question
ceverything . ..

SHRI S. A, SHAMIM (Svinugury: The

complaint is regading the railway  oflicers
and not ahout anv privite person.

MR. SPEAKER: The whole thing will
start from that prosccution. They arc all
inctr-connected.

SHRI1 JYOTIRMOY BOSU: No. I had
written o you secking vour kind permis-
sion to_make a submission, Kindly give me
two inutes, and I shall sit down before
the lapse of two minutes.

There are three things involved. One s
complaint against the railway stall. The
secomdl i compliomt apainst the Asansol
GRIE. “The thivd s complaing against Shii
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Dutta of Bankura. The case has been
started against Shri Dutta of Bankura. The
matter relating to that is sub judice, and
we shall say nothing against that Duua
or about that case. But what about the
railway persons and the police persons
who had tried their best to prevent him
from performing the journey to come to
Parliament to attend to his duties? This
is & very scrious case of breach of privilege.
Therefore, I submit that the matter should
go to the Privileges Committee. 1 would
like w make one further submission,
You in your wisdom, Sir, have decided in
this manner 1 have no bitter mouth. But
Shri C. M. Stephen’s privilege motion had
been readily ad aitted, but here is a case
where a real privilege arises, and we have
been sitting over it for two months. This
is my submission, and I leave it to you.

MR. SPEAKER: So far as that gentle-
man is concerned, who gave wrong infor-
mation about the Member, there is a pro-
secution pending against him,

SHRI  DINEN BHATTACIHARYYA:
What about the railway officials ?

SHRI SEZHIYAN (Kumbakonam): There
are two or three persons involved in this.

SHRI K. C. PANT: I would like to re-
move whatever doubts may remain in the
matter, As you, Sir, have yourself observ-
ed. ...

SHRI JYOTIRMOY BOSU: Protector of
the police.

SHRI K. C. PANT: ... a case is pending
in a court of competent jurisdiction,
against Shri Krishna Kant Dutta. The crux
of the matter is that somebody makes a
wrong complaint that a person in the first
class waiting room is not an MP, and he
mikes a written complaint; thereafter, the
railway people and the police try to ascer-
tain whether it is a fact or not. Ultimately,
the police are satisfied, and the Member
proceeds on his journey. Now, T cannot go
inte all these things because the basic point
is before a cowrt of law. ..

SHRI JYOTIRMOY BOSU: No.

SHRI K. C. PANT: The basic point is
before a court a faw. And a written com
plaint has been made. Suppose no inguiry
had been made by the railway officers or
by the police, then the House would have
been right in asking why  they did not
make any inquirvy alter a written complaint
had been made. This is obvious.

SHRT INDRAIIT GUPTA
This is not at all satistactory, What the
o Mmister has said i not at all satise
Gactory, Fhe question o somebody having

(Aliporey:
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[Shri Indrajit Gupta]
given false information has been referred
o a court for inquiry. That matter is
sub judice. Then, an hon. Member of this
House had made a specific complaint that
he had Dbeen ill-trecated and harassed and
obstructed. His identity card was shown. . .

SHRI JYOTIRMOY BOSU: His identity
card was scized and torn;  its cover was
Lorn.

SHRI INDRAJIT GUPTA: Here was an
hon. Member of the House who wuas pro-
ceeding on his journey to Delhi to atiend
the session of Parliament. That matier has
not been referred to any court for inguiry.
The hon. Minister has simply stated here
that some reports had been called for and
have been reccived [rom  the  Ministry ol
Railways and the State Government.

But these have been shown o the hon.
member concerned and he is not satisfied.
e thinks that that is not a correct stale-
ment of fact. What is to be done on that
portion of itr The Commitlee on privileges
can mahke an iuquiry on  which we will
have some confidence and  let them come
w a conclusion on the basis of the facs
which are obtainable by them.

SHRI1 SHYAMNANDAN MISHRA
{(Begusarai): There are three offences.  On
one, action is being  taken, and we ae
satisficd o that extent that action is being
taken in respect of one offence. But what
about the other two offences, when certain
pulice officials and railway authoritics mis-
behaved with rhe hon. member?

SHRI IVOTIRAMOV BOSU: Deliberately.
SHRI SHYAMNANDAN MISHRA :
This is distinet from the other offence.

Whether  that action on one offence can
delay action on the other offenees is a joint
lor vou w consider,

The third offence is that there has been
a breach of privilege. This is a mauer with
which Pavliament and s Privileges Com-
mittee are divectly concerned. How can we
shirk owr esponsibilite in this matiery As
the Parlioment of  India, how  can we

shivk 112 It should be  referred 10 the
Privileges Commitiee,
SHRE 50 AL SHAMIM:  What  awe  the

Tunctions of the Privileges Committee? In
such cases i the police or judicial magis-
trate or anvbody else should  wke  eogni-
snee, then we st dispense with the ser-
vices of the Privileges Committer,  In this
e ol by the Privileges Comminiee, every
private peson will Gl for  every MP™
wlentiny cnd and the police will harass the

ML Omwe the adentityg card was looked

into, that should bave  been accepted amd
the complaomt Tdged should e been
Provecded withe Hee be cane it i,
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When he said, ‘I am an officer” he was
asked, ‘Where is your uniform:’. Then he
showed his pistol.” All these acts are sepa-
rate. We are not concerned with Shri Dutia
or whoever it is. We are really concerncd
with the behaviour of the railway oflicials
and the police officials, That is what comes

within the purview of ¢he Privileges Corn-
mittee.

MR. SPEAKER: Do not make it a mat-
ter of debate

SHRI1 Sl".Zl-_ilIYAN: This is frima facie a
matter of privilege and should be referred
to the Committee of Privileves, [rr-}spcc-
tive of the fuct whether there s a dci)arl.-
mental action being taken or departmental
inquiry  going on, the Speaker must
Mo motu refer this 1o the Privileges Con-
mitte, without waiting for any  further
report. A prima facic casc has been estab-
lished, there need not be any delay and it
should  straightway go o the  Privilewses
Committee, e

SHRI R. S,

PANDEY (Rajunandgaon):
I do agree with - Janandgaon)

Shri Shamim |

MR. SPEAKER: 1 quite agree there are
three parts 1o it The whole thing started
with the action of Shei Dutta.  [le gave
aninformation o the police. The second
is that when the police were so informed,
they should have exercised a bit of their
own sense also in ascertaining the fact,

SHRI R. V. BADE (Khargone):
card was shown.

MR. SPEAKFKR: The third one is .
struction caused o the member. One mat-
ter concerning the first, wrong information
given about the member, is already under
imvestigation. About the other (wo, T will
see it again. [ will re-examine it and also
see. what is the position, when one part is
alvcady under investigation. Or if we can
wait. let this matter be an open issue, no
decision on i let us see what comes out
of the first part,

hulcmi{)-

SOME HON. MEMBERS: No, no.

SHRI R. R. SIHARMA (Banday):  1he
other two matters should not be delaved,

MR. SPEAKFER: If that judicial inguiry
tiakes one view and vour Privileges Gommit-
tee takes another view, 1 will have to sepa-
vate them (interruptions).

Fowill have 1o examine i, T cannot give
e off-hand opinon on it
SHRL JYOTIRMOY BOSU: On Monday.

MR, SPEFAKER: Naot St
ateveufittony. No o please.
v in evervihing. Aler
and evimine it

quic kv,
Do not he spee
all, 1 have 10 see
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DR. KAILAS (Bombay South): All the
three points which you have rightly men-
tioned are going to be inter-connected.
(Interruption).

SHRI R. 5. PANDEY: Sir,—

MR. SPEAKER: Order please. Dr. Kailas
and Mr. Pandey, do not take it that if
something comes from  the Opposition, it
must be opposed. It is a question of right
ol all the Members.

DR. KAILAS: 1 was only trying o sap-
port their point.

MR. SPEAKER: ‘The question is of a
very wide range. If somcthing may happen
w you tomorrow or something may hap-
pen o others, it is a matter  that afects
very much  the  rights and  privileges of
Members. Please sce that such matters are
decided as above-party issuc.

SHRI R. V. SWAMINATHAN (Madu-
rai): sir, why can’t you decide the mater?
Why do you wait? You can decide it. You
have advised us that we should not vppose
everything that comes from the Opposition.
We ke your advice.  This is  a mailer
which you yoursell can decide.

MR. SPEAKER: I am going o cxamine
it. It is a question concerning the privi-
leges of the Members, Towmorrow, some-
thing may happen this side also. (fnterrup-
tion).

SHRI R. S. PANDLEY: Just one minuic.
1 do appreciate, and I agree with you. 1
do appreciate the sentiments expressed by
the Opposition. It is not a guestion of
Treasury  Benches  wversus the oppoisition.,
The question is, how o |In'olccl.' the rights
of and privileges of Members, If any mis-
behaviour takes place on the part of the
authorinn  concerned, you being the cusio-
dinn have to safeguard  the  interests of
the Members. 1F there is something wrong,
the authority should report it Lo vou. You
are the supreme person so far as the inler-
ests of the Members are concerned. What
is a judicial enguirvy When a judicial en-
quiry starts, the matter becomes sub judice.
So long as you wre the  antodian of  the
House, we have got every right to woie 1w
you and nebody elsc.

MR, SPEAKER: Mr. Swaminathan, what
died you say? 1 did not quite cateh you.

SHRI R. \. SWAMINATITAN: Al
point is, we take vour  advice, You have
givem us @ very siane advice. 1 owame that
vou should decide on this matier. Al
all. e is a very simple one. You can refer
it o the Privileges  Commities,  Nothing
stouds against such o procedure.

SFIRD DINESH SINGH (Pratapgarin:
Lhis is really not o matter tor the Honse
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to consider. It has been brought to vour
notice and you can sou motu send it to the
Privileges Committee. The opinion of the
House, as 1 could sce, is quite clear, that
it should go the Privileges Committce.
Even if there is some question involved
about another committee looking into it,
I am sure the Privileges Committee will see
that they do not wespass into any other
matter.

SHRI 5. M. BANER]JEE (Kanpur): Let
us move a motion, (Interruption).

MR. SPEAKER: Kindly sit down. You
are always ready for moving a motion. Now,
I want o examine how to separate that part
which  has already gone under another
jurisdiction or is sud judice, and the other
part, so that there may be no clash bet-
ween the two. We will ry to put it in
such a way. Let me examine it. 1 do not
commit mysclf, but I will examine iz,

1149 Ins. =
PETITION RE. PRESERVATION OF
FREEDOM OF PRESS

SHRL  JYOTIRMOQY BOSU (Diamound
Harbour): 1 beg to present a petition
signed by Sarvashri Dilip Chakraborty and
Jayanta Kumar Gan, Editor and Printer
and Publisher, vespectively, of the Bengali
news weekly  Bangla Desh,  Calcutta, re-

garding preservation  of  the  frecdom of
Press.

MR. SPEAKER: I do not know how
these items have started  coming  on  the

agenda. Kindlv bring your petition 0 me
in my Chamber.

SHRI JYOTIRMOY BOSU: You were not
there.

MR, SPEAKER: T am always there.

11.50 Tos,
RE. BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TRANS.
PORYT (SHRL RAJ BAHADUR): Sir, cer-
tain important items of business are still
pending. Besides  certain. Members helong-
ing to the Scheduled Castes and Tribes in
this House have sent in a letter saving
that they feel that the time allotted  for
discussion on the report of  the conimis-
sioner for Scheduled  Castes and - Tribes s
short. They therelfore vequest that ai least
ten hours should he allotted Tor disenssion.
You may kindlyv consider this point alse.

MR SPEAKER: It is o von
der: T am not in the picture.

SHRT RAJ BAHADUR:  For all thes
resons L have comnsulied my Pricmds ine the
Opposition we may sic on Monday abo.

1o st



